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Nene appeare!49 on behalf of the applicant n.r was 
the applicant present in person when called. Hewever, 
Shri 	ayak, learnedd1,Standjr.t Ceunsel was present 
and with his aid sand assistance, we have perused the 
materials avai3 able on record and also heard him. 

The applicant, by filirii this Original 
Application under Section l of the i4.T.It, 105, has 
ventilated his !rievance that althouh 1,e had wer)ed 
for nine months as substitute in the post of 

esudarpali,whi1e making reu1ar appointment to the 

said post for which he had also apiei, was not given 

any preference. He has, therefore, assailed the decsi 

of the esendents-Deprtment as inquiti.us, unfair 
and discriniiratory. 

The espondents-Depurtnient, by filirg their 

counter have disciesed that the candidature of the 

applicant was duly considered by the selecting &utherity 

alone. with ethers, but the applicant could not be 

selected on the ground that he did not submit income 

certificate in hi s own name (2) he had passed 

Examination compartmentelly, (3) he did not submit 

all the requisite documents required for consideration 

to the post in question, and) lastly, that his claim 

to give him preferential treatment has no legal basis. 

On these !rounds, the e endents-Dep'trrient have 	0. 
prayed for dismissal of this U.A. being devolel of merit. 

After going thrauh the records and having 

heard the learned Addl.Standin! Counsel appearing on 

behalf of the Itespondents-Depertrrent. we are of the 

opinion that the espondentsDepartnierit have not 

committed any illegality in selectiri one Shri Ganeswar 

Saho for the post in question, who had fulfilled 

all the conditions and who had also secured the 

highest mercs in the ••'xumination abong candidates 

who xmxw, being feund eligible in all respects, were 

within the zone of consideration. 



Thus, the acti,n of the e5p.nents-Deprtment 
is 

unassil 4ble and unuesti,ri1e. 
r the reas,ns af.resai, this Ori.jnal 

Ap1icti.n eir4 devoid of any rerit is dismissed, 
1eviri.j the parties to bear their own 
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